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Mr. R.S. Saluja, counsei for applicant.
Mr. LS, Pareek, counsel for respondents.

Learned counsel for the applicant has submitted that
ne has instruction and information from the applicant that

the put off duty order in respect of the applicant which came

o

to be paséed on 07.10.2004 (Annexure Afl) has already
been revoked subsequenty duringr the pendency of this
case. Therefore, this Original Applica“ciony has rendered
infructuous. We also notice that relfief claimed in this case

was only régarding the order relating to the put off duty.
Therefore, after revocation of the order of put off duty,
there remains nothing to be adjudicated in this' case,
Learned counsel for the respondents does not dispute'the'-

position.

“ " 'In the resuit, the Original Application stands d‘;quset_?_l:

of as having rendered infructuous. « No costs.
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